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SHRI S. M. BANERJEE: I rise to a
point of order. Are we discussing Shri

Nijalingappa or Shri Sanjiva Reddy here ?
What is the hon. Member discussing now ?
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of Congress Party Matters
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We shall now adjourn for lunch and
meet again at 14.00 hours.

13.05 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at five minutes %7“ kFourteen of the
lock

|Shri Vasudevan Nair ;n the Chair)

RE : ALLEGED DISCUSSION BY
CABINET OF CONGRESS PARTY
MATTERS
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MR. CHAIRMAN : If it is not a point
of order, I take it that he wants to make a
submission to the Chair.
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“Cabinet fails to solve the cnisis : the
Union Cabinet discussed this cvening the
the grave crisis facing the Congress but
was unable to evolve a solution to pre-
vent the split in the party.”
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SHRI RANDHIR SINGH (Rohtak) :
What is he saying ? There is no business
before the Housc.

MR. CHAIRMAN :

1 shall dispose of
it within a minute or two.

SHRT GEORGE FERNANDES : Article
74 says :

“There shall be a Council of Ministers
with the Prime Minister at the head to
aid and advice the President in the
exercise of his functions.”

And article 75 says :

“75: The Primc Minister shall be
appointed by tke President and the other
Ministers shall be appointed by the
President on the advice of the Prime
Minister.

The Ministers shall hold office during
the pleasure of the President,

The Council of Ministers shall be collec-
tively responsible to the House of the
People.”

SHRI RANDHIR SINGH : We are in a
majority ; the Prime Minister carries the
majority with her. What is the point of
order ?
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MR. CHAIRMAN :
his submission.
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Let him complete
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The Council of Ministers shall be collec-
tively responsible to the Housc of the
People.
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SHRI RANDHIR SINGH : He has not
been able to understand the Constitution.

MR. CHAIRMAN: 1 am not called
upon to give any ruling, because no point of
order was raised. The hon. Member wanted
to make a submission and he has made it.
Does the Law Minister want to say any-
thing ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : The report to which he has
referred is not a correct report.  The Cabinet
did not discuss anything but certain politi-
cians who happen to bc members of the
Cabinet may have discussed something.

I am not called
There is no point
The hon.

MR. CHAIRMAN :
upon to give any ruling.
of order raised in the House.

Member made some  submissions.  Some
report appeared in the morning......
SHRI RANDHIR SINGH : He wants

that something should come in the papers.
His purposc has been served. Kindly do not
allow irrclevant  things to be  discussed
here.

MR. CHAIRMAN :
so important and the hon. Member was so
very serious about it, he could have given
proper notice of it in the morning itself and
asked for some discussion or debate on the
matter so that other Members can cxpress
their views if it is such an important consti-
tutional matter.  Any way, the Chair is not
called upon to give any verdict on it.  After
all, it is a newspaper report.

If the matter was
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MR. CHAIRMAN : I am not prcpared
to give any time for discussion now.

SHRI RAM SEWAK YADAYV /yse.
MR. CHAIRMAN : Does the hon.

Member want to say something on the same
subject or some other subject ?
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MR. CHAIRMAN : Then, I am going
to allow him.
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LOKPAL AND LOKAYUKTA
BILL—(Contd.)

SHRI N. SREEKANTAN NAIR
(Quilon) : This is a very important Bill but
in the form in which it has come, I am
sorry to say that it is a sham make belicve
hypocriti-al attempt at controlling or curbing
the improper activities of officials and Mini-
sters.  You know, Sir, that a controversy is
raging in Kcrala to which Shri Umanath had
refer-ed vesterday.

The fact that this Bill excludes the Prime
Minister gives an  opening to the State
Ministrics to exclude the Chief Ministers,
and the fact that it cxcludes Members of
Parliament  gives room for excluding MLA's
also.

The entire trouble throughout the work-
ing of the administration is due to thc MP's
and MLA’s who rais¢ qucstions concerning
their constituencies and the issues that
they make out of them so much so that
cvery Minister is hampered and victimised
and every officer is victimised by the MP's
and MLA’s. We in thc Opposition can shirk
some of the unreasonabic demands but the
Congress Mcmbers are forced to do certain
things and at times they are bribed to do
certain things and they sit tight on the head
of the Ministers or the officers and due to
a lot of pressure they will be forced to do
something wrong. Then, who suffers 7 It is
the poor officer who suffers. The sccretary
will send it to the under-secretary and the
latter in turn will send it to the supervisory
head and that poor man will suffer. This is a
very unjust attitude that Government are
taking. I would, therefore, request Govern-
ment to accept the amendment seeking to
include the Prime Minister also within the
scope of this Bill. You know the saying that
Caosar’s wife must be above reproof. So also,



